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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE,
NORTH-EAST DISTRICT. KARKARDOOIVIA COURTS. DELHI.

NOTICE

ln pursuance of the directions of Hon'ble Ease of Doing Business Committee conveyed through
letter no. 6589/EoDB/DHC/272/2023 dated 29.03.2023 of Ld. Registrar General, Hon'ble High Court of
Delhi, applications are invited on the prescribed proforma as per Annexure-l from the candidates who
fulfill the eligibility criteria as per the guidelines mentioned in Annexure-ll issued by the Hon'ble High
Court of Delhi, New Delhi, for engagement of (O1) one Law Researcher for District Judge (Commercial
Court) of North-East District, Karkardooma Courts, Delhi.

Applications duly filled in the prescribed proforma should be submitted in the General Branch,
North-East District, Karkardooma Courts, Delhi on all working days between 10:00 A.M. to 05:00 P.M.
latest by 12.05.2023 through Receipt and Issue Branch, North-East Distri t, Karkardooma Courts,
Delhi. Applications received after due date and time shall not be entertained.

(PANKAJ A RA)
Officer lncharge (General Branch)
North-East District

" _ Karkardooma Courts, Delhi
/ ‘.1

>1~.- ~\;>
No.2/£00 / /Ge/nl./North-East/KKD/Delhi/2023 Dated we ii‘ n

a *1 7I'F—\’"i 2023
Copy forwarded for information and necessary action to: .

1. Ld. Registrar General, Hon'ble High Court of Delhi, New Delhi.
2. Ld. Principal District & Sessions Judge (HQ), Tis Hazari Courts, Delhi.
3. Ld. Principal District & Sessions Judges, West, North, North-West, South, South—East, East,

Shahdara, South-West, Rouse Avenue Courts, Patiala House, Delhi / New Delhi.
. Ld. Principal Judge, Family Count, North-East District, Karkardooma Courts, Delhi.
. Ld. District Judge (Commercial Court), North-East District, Karkardooma Courts, Delhi.
. The Controlling Officer, North-East District, Karkardooma Courts, Delhi.

The President/Secretary, Shahdara Bar Association, Tis Hazari Courts, Saket, Dwarka, Rohini
& Patiala House Courts of Delhi with the request to circulate the present notice amongst the
members of the Bar of their respective associations through all modes as they deem

. ppropriate.
Alodal Officers (Website) of all the District Court Complexes, with a request to upload the same

on the respective websites. '
9. Ld. Officer lncharge, Caretaking Branch, North-East District, Karkardooma Courts, Delhi to get

the notice affixed at all Notice Boards of Karkardooma Courts, Delhi.
10. The lncharge, Caretaking Branch, West, North, North-West, South, South-East, East, TH4 [H03

1 Shahdara, South-West, Delhi / New Delhi to direct the concerned official to affix the Notice at
all Notice Boards.

11. The Dealing Assistant, Facilitation Centre, Karkardooma Courts, Delhi.
12. R&l Branch, North-East District, KKD Courts to upload the same on YERS.
13. PS_to Ld. PD&SJ, NE, KKD, Delhi.

_\|o'>u1-r>-

Officer ln e (General Branch)
N.E Dist KD, Delhi.
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do hereby declare and nndenalcb that I have mad an -_
the Guidelines for engagement of Law Rasoawhem- far the ntwmt Iudzw
[Commexcial Courts} in Delhi and will abide by the provlttiom. contatnfid flwrfiitt
during the course ofmy cngagcment as Law ma alio after expiry vf13¢A A I _ofGuid¢1inB No. s
tom of the said appointment. I fintttcr dwiara provisions
of the aforesaid Guideiines mt: not attracted in my cm.

¢ . .
1lIClII¢llI1IlU it I 1

voeaclli 1 I iv vii g

I

9

€

.4

.,_

" 2 ‘_r'_","-"~'-".’-_'v -_.~_ .
I 1'; 1

4..

H

4

4!

0% J‘
I02$};



/“T
t.
_.-¢-

ii

J :

HIGH COURT OF DELHI
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Guidelines for Enga3°m°“l °f Ll1\’r"Ro§itarél1ttrs for the District Judges
lfifommerclnl Courts} in D-elm,-20234

Hlmiblc the Chief Juslllm» High Court of Delhi, on the récorrirficntlations of tho -
H°l\'l>l° 31148“ Of the Horfiblo Ease of Doing Business Committee of thi_ - ' s Court has
hem 'Dl¢Fl5¢¢l 1° aPl3T°\’° ll“? f°ll°W"\8 Guidolincstor Engagement of Law Researchers
for the District Judges (Commercial Courts] in Dallti.

i _ .

1. Short title and commencement

Those Guidelines shall be called Guidelines for" Engagement of Law Researchers for
91¢ Disirici 3l1<lE¢$ [Commercial Courts] gin Delhi, 2023. Thoy shill some into force
immediately. . '

2. Entitlement foz:thelSo1__"vices of Law Rnsearchors: ' '
r

7.

Every District Judge [Commcrolal Court] in Delhi shall lac‘ entitled to have the
services of one Lawkoscarchcr.

3. Eligibility Conditions torldltgagement as LR: .
(i) The candidate for engagement as Law Researcher should he a graduate in law'from
a recognized law school! oollogg/. university/institute established by law in India, '
recognized by the Bar Council of indié", 'having"noi less than 55% Marks tn the -
aggregate angl»clig'iIt>l<: for enrolment as an -Advocate with the Bar Council.

(ii) The candidate, must have-good working knowlodgoof computers. .

(i_ii)'P-rcfcrencc may be: given to candida-tcs-"having -P-ost. Grodu§,tto,n..Dogro§ inisawl or
-other relevant experience. >_ , ' _-

4.. Age and_i‘{ntionniity: ’MT"“ '\

(i) Tho candidate must be. a citizen of lndlaf ' ' I ~

(ii) The candidate must not be above 32 yoars oi‘ ago as on the-‘dais oi? fnalcing the I
application for cngfl.g¢m=mt~

5. Disqualifications:
ti) A candidate must not be engagod, or appolntodf employed eisowhero on T
honorarium! payment/salary basis during» the course of_ engagement’ as Law
Rosoarchcr. I , I¢

flak} ~r’\! I :"r\~ms! ;,. it .1” ‘ l‘ ‘
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(ii) A cnnclidntc-slioulcl not have bee ' ' - . . “' _ ‘ n__convicted or ll'lVOiV¢€.i m any criminal case,
relating to any oi~l‘cncc involving moral [urpimdc .

g'3u'\_lca;i1d‘:?i¢ ‘:13/“Si not bc r“°i"l.l_ any disciplinary proceeding before the Bar
‘<11 0 H =1 ml Or the Bat‘ Council of the Stntc concerned or 'any other authority."

6. Terms and Nature of Engagement: '

ii) Th‘; 1”" R°5°‘“°h°’ Sm“ 5° .°"8°8¢d on purely short term contractual basis for a
lJ¢Yi°<5 °r °“° Ya‘ °*‘°“d“hi° by Hnother tcnn oi‘ one year under theorders of the
concerned Princi al D’ tri ' " ' '~_ _ P is <>l and Sessions Judge, on the recommendations -of the
concerned District Judge [Commercial Cotm]_ , ,

(ii) The contractual engagement shall not confer upon the Law Researcher any right!
claim for regular appointment or continuance in service beyond the actual period of
engagement.

(iii) A Law Researcher may be prematurely discharged with immediate effect without
assigning any reason by the concerned Principal Districtand Sessions Judge on the
recomrncndat'ions_oi‘ the concemed District Judge [Commercial Court] or otherwise,

(iv) A Law Researcher intcridihg, to prematurely leave the engagement, shall be
required to give at least one rnonth’s prior notice in writing to the concerned Principal
District and Sessions Judge. The Principal District & Sessions Judge, ntay, in eitercise
ot‘ his discretion, waive offthis requirement of one rnontirs notice in aporopiiate cases
/ extenuating circumstances. » _ '

7. Remuneration: _ ' Q

Every Law Researcher shall be paid a fixed monthly honorarium of Rs. 50,0001- or
such honorarium as may be revised from time to time. The Law Researcher shall not
be entitled to any other allowance or perks. ,~--- .._ . . 1; _ ,>

8. Attendance and Leave: ‘ -

(i) The Law_ Researcher may be granted such leave of absence as may be atipioved by
the concerned Principal District and Sessions Judge on the-recomtnondations of the
‘concerned District Judge {Commercial Court] with whom the Law Researcher is
attached, suhject to a maximum fraction of 12 days casual leave per year,-vis-it-vls the
period of engagement. ' ‘

(ii) The Law Researcher shall not -proceed on leave without approval from, the
concerned District Judge [Commercial Court}, except that in case of emdigcney he
may proceed on leave after giving priorgtimation. . ~
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(ill) 711° I-fl\V R°§¢$\Y°1'\¢1“mB)' bl?» granted spacial casual loavo of 10 days in the month
g Inge and Special Casual Loavo of 5 days during lhc winter vaoatlon in exorcise of

1 s lscrc - D

“>11 by the concerned Prmclpal District rind" Sessions Judge on the
recommendation 0!‘ the come dmo Dlslrlel Judge (Commercial Court) with whom the
Law Researcher ls attached. '

(W) .'l‘l§e Low Researcher may be granted extraordinary modlool lcavo up to a
maxmlum P¢1‘1°<i °f 19 Clays °n h‘13f1”°m“11=YRliOn. in extreme caées, at the discretion
of'thoconcemedP1=l ' l ‘ ' 'noapa Dxstnct and Sesslons Judge. on tho rooommondalion of the
concerned District Judge (Commercial Court.)

(v) No stipend shall bc paid to the Law Resoarcher for rmnuthorlzed alzsenoe. as also-
for days of loave excoeding the pormlasible lcavo. .

(vi) Tho Reader of tlle concerned Court shall maintain a record of ammd e E‘an o o the
Law Roscaroher and shall accordingly intimate: tho Admlnlatratlon and Accounts
Branch I L 'es on ast working day of oach calendar month.

9. Exporlonce Certificate: .
0

The Law Researcher may be issued an cxporionoc cortlflcate on complollono-of a
minimum period of six months‘ ofengagemcrxt by ‘tho conccrnod Dls'triot,Judge
[Commercial Court} wlrh whom the Law Researchor has Worked "subject to the
approval of the concerned Principal District and Qosslolls Judge.

10. Conduct during and after term of Engagoment: ' I

(l) Tho Law Researcher shall malntalrl absolute davollon to duty and a high ataxxdard
of morals during the term of engagement. Ho shall maintain tho highcat standard of
in-tegrlxy commeusurato with the rosponslbllltlos entrusted to hlm. The Law
Rcsoarohor shall malntaln utmost secrecy in rospoctof matters which oome to his

’ notice by vlrcue of the ongagomont. and shall cnshro that no i"5°'ma¢i°n, document or‘
any ofhor thing ls disclosed. parted with or disseminated to others, ln axiy marmor. The
Law Resoarehcr will not dlsoloso any fact which comes to his krsowledge on account
of such official attachment, oven aficr completion of term of engagement, unless such
dlsclosuro is legally required to bo made, in discharge of lawful duties. The Law’
Researchers shall conduct himself/herself with dignity and behave courtoously with
litigants, court staff and lawyers.

(ii) The Law Researcher shall not accept any olllor assignment during tho term of
ongagomom. He shall not practise as an Advocate an any Qourt of Law or 'l‘ribunal or
any olhcr Authority during rho course of tho engagamcn: as Law Researcher.
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Um Th“ Ml“ R°5°“"°h°"'Sll*'ll ""1 lllllicnr ltciiu-c the District Juduc Klcmmcrcitil
(1‘1"'ll Willi wltom lac has lsccn mlncltcti for n minimuin period of one ycttr tiller the
con\pl~:\ion ot'cngagcmcnt.

(iv) The Law Rcscnrclicr. for n period oi‘ lltrccyctirs tiller the completion of the
cligagctiicttt. shall not appear in n cnsc ltnndlcd by tltc District Judge [Commercial
Court] will wl l l ..1 mm to ms been attached. regardless oi‘ whcthcr he worked on that cnsc
or not. clui-mg the period that he worked with ms [)i5(;'i(;[ Judgg lcqmmgg-gin} cgm],

(\'l The Law Rescm-chcr shall obtain a “No Dues Corlilicnlc" from all the branchcs of
the District Courts on completion ol‘ tenure ol" engagement. or on leaving the
cngagcmcnt prematurely.

(vi) The Law Rcscarclicr will follow the dross codc as provided under Chaptcr IV of
Pan Vi ofthc Bar Council oflndizi Rules. t

ll, Acccss availablg to a LR:

During the pcrlcd of crigagcmcnt, the Law Researcher shall have access to thc Court
room, and, at the discretion oi‘ the District Judge [Cohnncrcial Ccurtlcdnccmcd, if
necessary, the chamber of the Judge, Library and the Rcsidcntlal Qfiicc ofthe District
Judge {Commercial Court]. '

12. Process and Mcthod ofSclecticn: ’ I *

(i) Thc recruitment / selection process for Law Rcscarchcrs for District Judges
[Commercial Courts] for cach district of Delhi shall bc scparntcly lnillatcti by thc
concerned Principal District and Sessions Judge. ' ~

(ii) A notice shall be issued, inviting applications in the Form spccificd in Schcdulc
I, for engagement of requisite number of Law Rcscarchcrs for District Judges
[Commercial Couzts] in the given district, which shall be published on the website of
thc District Court and on the notice board of the conccmccl Dlst'r'ic'?'Cottrt'(£omplcx
andrin such additional manner as tho concerned Principal District and Scsslctts Judge
may dccm fit and proper.

(iii) The ofiicc of the concerned Principal District and Sessions Judge shall shortlist
the candidates on the basis of thc applications so rccclvcci, in accordance with the
cligibility criteria stipulated in thcsc guidelines.
(iv) Tho Sclcctiori Committee for selection of Law Researchers shall comprise of
the Principal District and Sessions Jucigc (Clmirpcrsch), the Principal Judgc (Family
Court) mid the scttlor most District Judge [Commercial Court] oi‘ the ccnccmcd
district. i
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(‘~') The fitml selection shall be mndc on the mil oripcrsonal interview) oi‘ the
shortlisted ctmdldatcs. conducted l 4

ty tlu: Selection Commlttcc and thofinul merit listshall be prcpurcd and publiatltccl on the website. '

(Vi) Tho sltort llslcd candidates shall be culled for personal interview by theSclcction Committee and lhc ilnui i
mcr L list shttii be prepared along with at suitablewaiting list.

(Vii) The llnttl selected dlcan dates as pcr the mcrltilst shall bc given engagement!appointment letter‘: by lhc concerned Pl_ t V rnclpal District and Sessions‘ Judge, on
verification ofrcqulstito documents. ' '
(viii) A waiting list shall also be prepared which shall bo valid for at period of one
year and in case any ofthc selected candidates cloesfnotjoln or prematurely lcavcs the
cngagcmcnt or is prematurely dischargcd, tho candidate (s) lit the waiting iial, in the
order ofmot-it shqll be offcrcd cngagcmcnt for the remaining period.

(ix) Tho appointed Law Researchers shall be assigned to the District Judges
[Commercial Clout-ts] in tho dis trlct by the conocmed Principal District and Session:Judgo. The conccmcd Principal District and Scsl

_ s on: Judge may transfer LawResearchers from onc Contmcrclal Court to mother within the district.
(x) The Law Rcscarclter shall fimctlott under the direct control and éupcrvlslon of
tho conccmcd District Jud Cgo[ ommcrclal Court} and overall administrative control ofthe conccmod Principal District and Sossiotts Ittdgtg.

13. Duties and Responsibilities:
A Law Rcsoarchcr will lac oxpcctcd to render assistance to tho concerned District
Judge [Commcroial Court] not only in res_ pcct of judicial fimctlons, but also in the‘
administrative functiona ofth Di ‘ 'c strict Judgt: [Commcrclal Court], as ma? be assigned
to him.

14. Duty Hours! Plano: ' V . ' I

(l) The cltity hours of Lav) Roacarohcr shall ho the Court_wori<ing hours for tho
Dclhi Diatrict Courts I-Iowcvc th L_ . 1-, o aw Researcher may be Arcqulrctt to pcrfcrm
duties oven after Court working hours as pcr the clircctio ‘of th

no c conccmcd DistrictJudge {Commercial Court]. The Law Research '
ii _ ers mny_also be rcquincd to attend theofilccl residential office of the Di tris ct Juclgc [Commercial Court] to whom ‘ho lsattached cvcn on gazcttcdl local holidays. ’I‘l_-to Law Re:t:m;ohor'm$.y be posted with

any ofthc District Judges [Commercial Courts] in tho concerned District.
' .
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15. Uudcymldngl Dcclnmtiou:

The selected candidate. bcfo1§sj(:i:§!ng as Law Rescambfir. $1111" $12" 9" U"d°“mW
Declamion as pmscribed in §5h¢dlflc-II.

I6. Rcsidumy Clause: ' ~
' ‘ , ~ ~ ' dwision
In respect of any maucrnot specifically pmvukd lzhdcf these Quldclirfmmd. . - ndiheraon taken by the Ciucfluslm Hugh CW1 075611“. shill be final a _

By Ordcr
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